
Mttan l*diat OmU 
. (Am«iitm«nt) Bill

i l r .  e iF r t y - * * * * ;  iThe qpeiUoa is

It JUtAfiitSf Dowfy JtMtlatat̂ 0al ^  

J i r .  JtiW ltjr-apM to  Tb« qumUod Is:

"That lesve be granted to tatro* 
a .BUI to iHrovtde tor the 

better governance afttd adminiatra* 
tion of Muslim Wakfs and the 
supen^ion 6f Mutawallis’ 
knanagement of them, in India.”

The motion was adopted.

Shri K am i: I introduce the Bill.

STERILISATION OF THE UNFIT 
BILL

Shri S. V. Ramaswamy (Salem); I 
beg to move for leave to introduce a 
Bill to prevent procreation of human 
beings of iMdesirable physical and 
nxent&l con<Htions by certain types of 
pepide.

10 AJO.
Mr. Deimty-Speaker: Tnis is the

weamble. In the body it will hffve 
been made clear. (Interruptions) There 
is no provision for any discussion at 
this stage. If any hon. Members want 
to oppose, they may say ‘no’.

Shri Nand Lai Sfaarma (Sikar); Sir, 
I oppose the introduction of the Bill...

An ^loa. Member: You cannot make 
a spec. h.

BIr. iqmty-Speaker: Let him state 
what he has to say.

Shri Naad Lai Shanna: The Bill is 
not only ultra vires but is also against 
all morality. Therefore, I oppose it.

Mr. Depnty-Speaker. The question is:

“T ta t leave be granted to intro­
duce a Bill to prevait procr«0tion 
of human beings of undes^able 
•lAgvical and mental conditions by 
oertain types of people.**

The motion was adopted.
Shil 1. V. 

tbe BDL
I introduce

INDIAN PENAL CODE (AMEND­
MENT) BILL

/{Amekdmbmt or Sectkhi 497]

Ouf BaUd (Kaira North): I beg to 
moye for leave to introduce a Bill fur­
ther to /(mend the Indlui Penal Code. 
I860.

‘̂ThAt leave be granted to iatto* 
duce a Bill further to amend tiM 
Indian Penal Code. I860.*'

The motion was adopted.

Shri Dabhi: I introduce the Bill.

PREVENTION OF BIGAMOUS 
MARRIAGES BILL

Start Pataskar (Jalgaon): I bes to 
move for leave to introduce a Bill to 
provide for the prevention of biga­
mous marriages.

Mr. Depaty-Speaker: The c.uestion is:

“That leave be granted to intro­
duce a Bill to provide for the pre­
vention of bigamous marriages.”

The motion was adopted.
Shri Pataskar: I introduce the BilL

CODE OF CRIMANAI PROCEDURE 
(AMENDMENT) BILL

[Repeal of Sectio.vs 266 etc.]
Shri S. V. Ramaswamy (Salem); I 

beg to move for leave to introduce a 
Bill further to ameftid the Code of Cri­
minal Procedure, 1898.

Mr. Deputy-Speakcr: It must have 
been indicated here what exactly the 
section is.

Skri S. V. Bunaswamy: Sir, it re­
lates to the jury and assessor system.

Mr. Depaty-Speaker: The question is:
“That leave be granted to intro­

duce a Bill further to amend the
Code of Criminal Procedure, 1888”

The motion was adopted.
Start 8. ▼. Baaaawamy: I introduce 

the BUI. .

DO.WRY HESTHAUJT BILL

move for leave to introduce a  BUI to 
restrain the custom of t ^ n g  or giving 
of dowry in marriages.

Mr. Depaty-Speaker The qijestion is:
“That leave be granted to intro­

duce a Bill tO'restrain tb«' custom




